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CENTRAL AQM NISTRATIVE TRIBUNAL
. L AR NCIAARALENE,

NEW OELHI
I

C.P. NO. 179 of 1995
in

0.A. NO,2609 of 1990

New Delhi this the Sth day of December, 1995,

HON'BLE SM, LAKSHM SUAMINATHAN, MEMBER (3)
HON'BLE SHRI R, K, AHOOJA, FEMBER (A)

Pyre Lal S/0 Hori Lal,

Ex -Head Clerk,

C/0 Shri Ram Kishan,

10U 0ffice, Northern Railuay,

Rewari (Haryana), : cos Petitioner

( By Shri v, P, Sharma through Shri Yogesh Sharma,
Advocate ) .

~Versus-

Shri R, M, Aggarual, ,

Civisional Railway Manager,

Northern Railway,

Bikaner Division,

Bikaner (Raj,) - o ces Respondent

( By Shri K. K. Patel, Advocate )

0 RDE R (ORAL)

Hon'ble Smt . Lakshmi Swaminathan, M(J) -

This contempt pstition has bsen filad by the
applicant For‘ﬁon-compliance of the order dated
16.,12,1994 in 0.A. No, 2609/90, The respondant has
filed a compliance report whersin he has stated that
the amounts directed to be paid haw already besn paid
to the pstitioner and hé has also tendsred an
unconditional apology for the delay in Complying
with the judgment, '

2, Lsarned counsel for the petifioner submits that

he does not press the contempt pstition any more,

3. In the abpve circuhstances, the apology tenderad

by the respondent is accepted, Since the order has
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already been complied with, thess proceedings are

dropped., Notice issued is discharged, The file

is consigned to records,

Nty ™
( R, K. A a )
 Member (Ag
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( Smt. Lakshmi Suaminam
. Membar (3)




